SC No. 57793/2016
FIR No. 414/2013
PS Ranhola

State Vs. Sonu etc.

06.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 22/DHC/2020 dated 29.06.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/Duty
Roster for July, 2020 of Ld. District & Sessions Judge, West, Tis Hazari
Courts, Delhi bearing no. 455/10455-10510/Misc./Gaz./DJ West/2020
dated 30.06.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present:  Sh. Girish Giri, Ld. Addl. P.P. for the State.

None for the accused persons.

Reader of the court has reported that no request for video
conference hearing has been received so far.

Record perused.

The case is at the stage of PE.

Earlier this court was vacant.

No urgency has been shown so far by any of the party in this
case.

In the interest of justice, put up for appearance/ P.E. on

25.08.2020. However, it shall be open for either of the sides to move
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appropriate application for early hearing on ground of perceived
| address

11 be

“urgency” by sending such application to the dedicated e-mai

of the court i.e. readerasj04west@gmail.com and the same sha
prescribed by law.

considered and dealt with as per procedure

(Manish Gupta)
ASJ-04(West)

Tis Hazari Courts/Delhi
06.07.2020
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SC No. 129/2017

FIR No. 487/2016

PS Patel Nagar

State Vs. Shailesh & Anr.

06.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 22/DHC/2020 dated 29.06.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/Duty
Roster for July, 2020 of Ld. District & Sessions Judge, West, Tis Hazari

Courts, Delhi bearing no. 455/10455-10510/Misc./Gaz./DJ West/2020
dated 30.06.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present:  Sh. Girish Giri, Ld. Addl. P.P. for the State.

None for the accused persons.

Reader of the court has reported that no request for video

conference hearing has been received so far.
Record perused.
The case is at the stage of PE.
Earlier this court was vacant.

No urgency has been shown so far by any of the party in this

case.

In the interest of justice, put up for appearance/ P.E. on

25.08.2020. However, it shall be open for either of the sides to move
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appropriate application for early hearing on ground of perceived

“urgency” by sending such application to the dedicated e-mail address

of the court i.e. readerasj04west@gmail.com and the same shall be

considered and dealt with as per procedure prescribed by law.

L

(Manish Gupta)
ASJ-04(West)

Tis Hazari Courts/Delhi
06.07.2020
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Crl. Rev. No. 340/2018
J.M. Gupta Vs. Shirish Goel & Anr.

06.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 22/DHC/2020 dated 29.06.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/Duty
Roster for July, 2020 of Ld. District & Sessions Judge, West, Tis Hazari

Courts, Delhi bearing no. 455/10455-10510/Misc./Gaz./DJ West/2020
dated 30.06.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present:  None for the parties.

Reader of the court has reported that no request for video
conference hearing has been received so far from any side in this case.

Record perused.

Earlier this court was vacant.

No urgency has been shown so far by any of the party in this
case.

In the interest of justice, put up for appearance/ purpose
already fixed on 25.08.2020. However, it shall be open for either of the
sides to move appropriate application for early hearing on ground of

perceived “urgency” by sending such application to the dedicated e-mail
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address of the court i.e. readerasj04west@gmail.com and the same

shall be considered and dealt with as per procedure prescribed by law.

A
(Mzi»iéh Gupta)
ASJ-04(West)
Tis Hazari Courts/Delhi
06.07.2020
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C.A. No. 191/2019

Rachna Chawla Vs. State & Anr.
06.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 22/DHC/2020 dated 29.06.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/Duty
Roster for July, 2020 of Ld. District & Sessions Judge, West, Tis Hazari

Courts, Delhi bearing no. 455/10455-10510/Misc./Gaz./DJ West/2020
dated 30.06.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present:  None for the appellant.
Sh. Girish Giri, Ld. Addl. P.P. for the State/respondent no.1.
None for respondent no. 2.

Reader of the court has reported that no request for video
conference hearing has been received so far from any side in this case.

Record perused.
Earlier this court was vacant.

No urgency has been shown so far by any of the party in this

case.

In the interest of justice, put up for appearance/ purpose
already fixed on 25.08.2020. However, it shall be open for either of the
sides to move appropriate application for early hearing on ground of

perceived “urgency” by sending such application to the dedicated e-majl
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address of the court i.e. readerasjo4west@gmail.com and the same

shall be considered and dealt with as per procedure prescribed by law.

/ |
(Manisv%l;pta)

ASJ-04(West)
Tis Hazari Courts/Delhi
06.07.2020
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SC No. 58170/2016
FIR No. 313/2016
PS Khayala

State Vs. Sanjay Kumar Sahu & Anr.
06.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 22/DHC/2020 dated 29.06.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/Duty
Roster for July, 2020 of Ld. District & Sessions Judge, West, Tis Hazari

Courts, Delhi bearing no. 455/10455-10510/Misc./Gaz./DJ West/2020
dated 30.06.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present:  Sh. Girish Giri, Ld. Addl. P.P. for the State.

None for the accused persons.

Reader of the court has reported that no request for video
conference hearing has been received so far.

Record perused.

The case is at the stage of PE.

Earlier this court was vacant.

No urgency has been shown so far by any of the party in this
case.

In the interest of justice, put up for appearance/ P.E. on

25.08.2020. However, it shall be open for either of the sides to move
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appropriate application for early hearing on ground of perceived
“urgency” by sending such application to the dedicated e-mail address

of the court i.e. readerasj04west@gmail.com and the same shall be

considered and dealt with as per procedure prescribed by law.

(Manish Gupta)
ASJ-04(West)

Tis Hazari Courts/Delhi
06.07.2020
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SC No. 58194/2016

FIR No. 415/2016

PS Nihal Vihar

State Vs. Ravinder @ Sabi & Anr.

06.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 22/DHC/2020 dated 29.06.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/Duty
Roster for July, 2020 of Ld. District & Sessions Judge, West, Tis Hazari

Courts, Delhi bearing no. 455/10455-10510/Misc./Gaz./DJ West/2020
dated 30.06.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present:  Sh. Girish Giri, Ld. Addl. P.P. for the State.
None for the accused persons.

Reader of the court has reported that no request for video
conference hearing has been received so far.

Record perused.

The case is at the stage of PE.

No urgency has been shown so far by any of the party in this
case.

In the interest of justice, put up for appearance/ P.E. on
25.08.2020. However, it shall be open for either of the sides to move
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appropriate application for early hearing on ground of perceived
“urgency” by sending such application to the dedicated e-mail address

of the court i.e. readerasj04west@gmail.com and the same shall be

considered and dealt with as per procedure prescribed by law.

(Manish Gupta)
ASJ-04(West)

Tis Hazari Courts/Delhi
06.07.2020
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SC No. 601/2019
FIR No. 95/2016

PS Kirti Nagar
State Vs. Kunal Kad etc.

06.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 22/DHC/2020 dated 29.06.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/Duty
Roster for July, 2020 of Ld. District & Sessions Judge, West, Tis Hazari
Courts, Delhi bearing no. 455,/10455-10510/Misc./Gaz./DJ West/2020

dated 30.06.2020.
There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present:  Sh. Girish Giri, Ld. Addl. P.P. for the State.

None for the accused persons.
Reader of the court has reported that no request for video

conference hearing has been received so far.

Record perused.

Earlier this court was vacant.
No urgency has been shown so far by any of the party in this

case.
r appearance/ same

In the interest of justice, put up fo
for either of the

purpose on 25.08.2020. However, it shall be open
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sides to move appropriate application for early hearing on ground of
perceived “urgency” by sending such application to the dedicated e-mail

address of the court i.e. readerasj04west@gmail.com and the same

shall be considered and dealt with as per procedure prescribed by law.

(Manish Gupta)
ASJ-04(West)

Tis Hazari Courts/Delhi
06.07.2020
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C.A. No. 125/2019
Sham Sundari Vs. Phool Chand Prajapati

06.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 22/DHC/2020 dated 29.06.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/Duty
Roster for July, 2020 of Ld. District & Sessions Judge, West, Tis Hazari

Courts, Delhi bearing no. 455/10455-10510/Misc./Gaz./DJ West/2020
dated 30.06.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present:  None for the parties.

Reader of the court has reported that no request for video
conference hearing has been received so far from any side in this case.
Record perused.

Earlier this court was vacant.

No urgency has been shown so far by any of the party in this
case.

In the interest of justice, put up for appearance/ purpose
already fixed on 25.08.2020. However, it shall be open for either of the
sides to move appropriate application for early hearing on ground of

perceived “urgency” by sending such application to the dedicated e-mail
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address of the court i.e. readerasj04west@gmail.com and the same

shall be considered and dealt with as per procedure prescribed by law.

(Mmh/ﬁupta)

ASJ-04(West)
Tis Hazari Courts/Delhi
06.07.2020
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SC No. 57627/2016

FIR No. 672/2005

PS Hari Nagar

State Vs. Ajay Kumar Shaukeen etc.

06.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 22/DHC/2020 dated 29.06.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/Duty
Roster for July, 2020 of 1.d. District & Sessions Judge, West, Tis Hazari

Courts, Delhi bearing no. 455/10455-10510/Misc./Gaz./DJ West/2020
dated 30.06.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.

Present:  Sh. Girish Giri, Ld. Addl. P.p. for the State.

Accused Jai Bhagwan has already been discharged as per
previous ordersheets.

Accused Anoop is Proclaimed Offender as per previous
ordersheets.

None for remaining accused persons.

Reader of the court has reported that no request for video
conference hearing has been received so far.

Record perused.

The case is at the stage of PE.

Earlier this court was vacant.
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SC No. 572312016
FIR No. 561 2015

PS Rajouri Garden
State Vs. Parminder Baba etc.

Subordinate Courts are 1o be dealt with
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In the interest of justice, put up for appearance/ P.E. on

20.07.2020 as the matter pertains to senior citizen.  However, the

regular dates in other cases are of later part of August, 2020. However,

it shall be open for either of the sides to move appropriate application
for early hearing on ground of perceived “urgency” by sending such
application to the dedicated e-mail address of the court i.e.

readerasi04west@gmail.com and the same shall be considered and

dealt with as per procedure prescribed by law, P

(Manish Gupta)
ASJ-04(West)

Tis Hazari Courts/Delhi
06.07.2020
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SC No. 56211/2016

FIR No. 262/2014

PS Uttam Nagar

State Vs. Satish Kumar Yadav
06.07.2020

The matters fixed in the Subordinate Courts are to be dealt with
as per the order bearing no. 22/DHC/2020 dated 29.06.2020 of the
Hon'ble High Court of Delhi and also in view of the Circular/Duty
Roster for July, 2020 of Ld. District & Sessions Judge, West, Tis Hazari
Courts, Delhi bearing no. 455/10455-10510/Misc./Gaz./DJ West/2020
dated 30.06.2020.

There is COVID-19 Pandemic in the country for long time and
there was also lock-down in the country.
Present:  Sh. Girish Giri, Ld. Addl. P.P. for the State.

None for the accused.

Reader of the court has reported that no request for video
conference hearing has been received so far.

Record perused.

Since the case is at the stage of final arguments , therefore,
it is an urgent case.

Ahlmad Shri Jagdish Chander, of the court has submitted
that he has contacted Ld. counsel of accused telephonically i.e. Shri
Sachin Dev Sharma at mobile no. 9911555443. It is further submitted
by Ahlmad of the court that he contacted the said Ld. Counsel from his
mobile number 8930137830. It is also submitted by Ahlmad that Ld.
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the next date and purpose to the Ld. Counsel for the accused and the
requisite message shall also be sent to him.

Ahlmad is also directed to issue notice to the concerned Jail
Superintendent through Nodal Officer, if any, by e-mode/ prescribed
mode for the next date with directions to connect accused Satish Kumar
Yadav S/o late Sh. Lala Ram @ Sahdev Singh t;lrough CISCO Webex

App. on video conferencing.

(Manish Gupta)
ASJ-04(West)

Tis Hazari Courts/Delhi
06.07.2020
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